| CENTRAL ADMINISTRATIVE TRIBUNAL
o FRINCIPAL BENCH

Haew Delhi, this 21zt aay of May,1l?299.

1 BB I 5.R. ADIGE, VICK CHATIRMAN(A)
AONTBLE SMT . LAKSHMI SWﬁHIHﬁTnnH,hEﬂDER’J)

2 Akhtar Ali Farogue
D.C.R/Aanti-Riot Cell
Chanakya Puiri, HeEwW Delni.
zZ. B.s.Bhola
D.C.P/3.58.11, Folice He 33,0 ters
Hew Delhi.
4. D.K. Khatt
7 acddl. D.C.R/New Delhi Distt.
“ pt. Strest, Hew Delhi
5. Yamin Hazarika
0.C. R /South Office Complex
auz Khas, MNew Delhi.
&, Maresh humml
C.F /3i’ :

7. Mahavir Singh
addl.D.CL.PR/Noerth Distt.
Civil Lines, New Delhi .

,._3

D p. Yerma

L% %y
addel  .D.CL P/T;af i
i Pullbu Headguarters
4 Haw Delhi. .. APP

By Advocate: None

VETrSUS
1. Union of India,thirough
Secretary
Ministry of Home Affairs
Governmant of India
Mew Delhi.
2. Secrevary
Ministry of Personnel, Fublic
Grievances & Pensions
MHaorth Block
Hew Delhi.




"7 Joint Cadre Authority for arunachal Pra
P

Lo
"

Goa, Mizoram and Union Territories Caare
thirough Joint Secretary (UTP)

Mida, Government of India, New Delhi
{AGMUT Cadre), Ministiry of Home Affairs
Government of India

Hew Delhi.

4. Director (CPS)
Ministry of Home Affairs
Government of India :
Naw Delhi. , ... Respondents

By Advocate: Shri Y.5.R. Kirishna

0RO E.R (ORALY

HOM’BLE SHRI S.R. ADIGE, YC{A) -

The applicants have SOUGH for reliefs
contained in pafa 8(a to ) of the GA, but on 22;
applicants”® counsel Shri J.R.Dass appeared before the
Bench and stated that the only irelief pressed was 1In
regard to  para  9(a) \of the OB, i.e. to direct
respondents to increése the pirromotion guota on UT

segment in the AGMUT Cadire to 503.

o  applicants even on the
second call when the case came up for hearing today.

Shiri V.5.R. Krishna appears foir respondents, although

no reply has Been fileu by them.
3. It is  an  expedited matter and had been N
board since 3.4.797. It is listed as Sl.No.l under

regulair’ matters in today’ s cause list.

4 ., Shiri V.S.R. Krishna states that irespondents
would have no  objection if a direction is issued to

them to trea
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= the girievance ,contafned in para 8{a) by a datailed
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speaking and reasong in acocoraancs with law an

instiructions, as expeditiously as possible, within
§

CEeur months from the date of receipt of a copy of this

5. We orger accordingly. and dispose of the Of as
aforesaid. No COosts.

. C;m»;¥+eg,f
fomt. Lakshmi SwWwamii Than) . {S.R. Acige)

¢ HMembeir{J) . vice Chairman(®)




